
 पे्रस प्रकाशनी  PRESS RELEASE 

संचार �वभाग, क� द्र�य कायार्लय, एस.बी.एस.मागर्, मंुबई-400001 

_____________________________________________________________________________________________________________________ 

DEPARTMENT OF COMMUNICATION, Central Office, S.B.S.Marg, Mumbai-400001 
फोन/Phone: 91 22 2266 0502 फैक्स/Fax: 91 22 22660358 

 

भारतीय �रज़वर् ब�क 
RESERVE BANK OF INDIA  

0वेबसाइट : www.rbi.org.in/hindi 
Website : www.rbi.org.in 

इ-मेल email: helpdoc@rbi.org.in 
 

July 01, 2015 
RBI modifies the Directive imposed on the HCBL Co-operative Bank Ltd., 

Lucknow 
The Reserve Bank of India has notified that in partial modification of its 

Directive DCBR.CO.BSD.IV/D-39/12.28.073/2014-15 dated April 10, 2015 it has, on 
June 29, 2015, relaxed the directions on the HCBL Co-operative Bank Ltd., Lucknow. 
In terms of the said Directive, among other conditions, a sum not exceeding 
Rs.1,00,000/- of the total balance in every savings bank or current account or any 
other deposit account by whatever name called, was allowed to be withdrawn by a 
depositor. The Reserve Bank of India has reviewed the position of the said bank and 
considered it necessary in the public interest to modify the aforesaid Directive. 
Accordingly, in exercise of powers vested in it under sub-sections (1) and (2) of 
Section 35A read with Section 56 of the Banking Regulation Act, 1949, Reserve Bank 
hereby directs that –  
(a) item (i) of paragraph 1 of the Directive so issued to HCBL Co-operative Bank Ltd., 

Lucknow on April 10, 2015 be modified as under: 

(i) A sum not exceeding the total balance in every savings bank account or 

current account or term deposit account or any other deposit account (by 

whatever name called) may be allowed to be withdrawn by depositor, provided 

that wherever such depositor is having liability to the bank in any manner, i.e. 

either as a borrower or surety, including loans against the bank deposits, the 

amount may be adjusted first to the relevant borrowal account/s; and 

(b) item (ii) of paragraph 1 of the Directive so issued to HCBL Co-operative Bank 

Ltd., Lucknow on April 10, 2015 shall be omitted.  

 
Accordingly, the depositors of the bank will now be allowed to withdraw their deposits 

without any ceiling subject to the conditions specified above.  

All other restrictions, conditions and provisions contained in the Directive 
DCBR.CO.BSD.IV/D-39/12.28.073/2014-15 dated April 10, 2015 issued to the HCBL 
Co-operative Bank Ltd., Lucknow shall remain unchanged and shall continue to be 
valid upto the close of business on October 15, 2015, subject to review. 
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